HIGH COURT OF DELHI AT NEW DELHI

No. 25/Rules/DHC Dated : 25.09.2013

PRACTICE DIRECTION

In order to preserve the original documents such as Wills, Title Deeds,
Lease Deeds, Cheques, General Power of Attorney, Special Power of Attorney,
Conveyance Deeds, Agreement of Sell, Sale Deed and any other original
document of value, which are in the judicial files pending in the High Court,
Hon’ble the Chief Justice has been pleased to issue the following practice
directions:

1. Henceforth all original documents be got sealed and kept in safe custody
after retaining their photocopies in the judicial files.

2. All such original documents shall be kept in sealed cover irrespective of
Court orders for sealing.

3. The sealing shall be done before the Deputy Registrar/Assistant Registrar
concerned.

4. The sealed documents shall be duly numbered and kept in safe custody of
the officer concerned.

This Practice Direction will come into force immediately.

By Order
Sd/-
(SANGITA DHINGRA SEHGAL)
REGISTRAR GENERAL



